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ORAL ORDER
Pronounced by Hon'ble Mr. P. Madhavan, Member(J)

This contempt petition has been filed alleging wilful disobedience of the
interim order of this Tribunal dated 22.05.2019 in OA 663/2019 wherein it is
directed by this Tribunal to keep the impugned order dt. 09.05.2019 in abeyance.

2. When the matter came up for hearing today, learned counsel for the
applicant submits that eventhough interim relief was granted to the applicant on
22.05.2019, the respondents have re-fixed the pay for pensionary benefits from
basic of Rs. 99,500/- to Rs. 92,700/-, thereby implementing the impugned order
dated 9.5.2019. Further, the gratuity to the tune of Rs. 5,41,774/- has also been
withheld from the gratuity payable to the applicant.

3. Learned counsel for the respondents submits that the respondents have kept
the entire amount recovered from the applicant in a separate account and hence
there is no wilful disobedience of the interim order of this Tribunal.

4, Learned counsel for the applicant submits that the amount payable to the
applicant recovered by the respondents may be kept in Fixed Deposit so that the
applicant may get interest.

5. In view of the above submissions made, we deem it appropriate to direct

the respondents to keep the amount recovered from the applicant in a Fixed
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Deposit and the interest may be paid to the applicant if the decision in OA

goes in favour of the applicant.

6. Contempt Petition is closed. Notices discharged.
(T. Jacob) (P. Madhavan)
Member (A) 20.01.2020 Member(J)

AS



